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^  Chander Bal Binghu  W/o Bh, GulabSigh,
~M/9, iiZ-82b/A, Pooran Nagar,

PS4 I OTITk /"'y-b 1 " f . ., r": Pa lam Colony
;vc''

, New i)elhi-45
..(Presently Bervice under /i
the Addl, ,.c (P&V)

"ariclabaav^ .Casual Worker (reniporary Status).
(By Advocates Sh. N.L.Bareja)

^  Versus
1. Union of India,

'^Wrough its Secretary,
;> > fî inistry of Finance,: Worth Block, New Delhi.

^Ihe Jt. Secretary, CAdmn. ) '
^entral Board of Excise & Customs
North Block, New Delhi.

2,

•Applicant.

.-..r

f. .-f

4.,.~.:t:be C^i^i^ioner of Centra) Sxoise,
'  1.p. Instate, N= v'...,.-^.New.,Delhi-2.

4. Ihe Additional Commissioner (P&V) ?
^  Excise, Delhi-11

-  Faridabad, Haryana. ' 1

Commissioner (P&V) Admn. ,
uentral Excise, c.K. Bldff i p Pr,x-o4.
New.Delhi-2. ' Estate,

® ' O » D K H (OUAr^
Wy Sh. a^uldip Singh, Member (j)

Applicant haa a grievance that he, had been granted
" temporary etatue along.lth varloua other employees an par

Annexure A-a and hie na« ntandn in the naid Hat at S).
„..No.2. Thereafter, the department had regularined thoee

employeea who have been given temporary etatun alongwith him
to him in the list in the establishment order

«o.131/97 dated 9.b.97 have been regulariaed wherean applicant
Who is at SI,2 have been ignored. Applicant is stated to have
made representations vide Annexure A-3 dated 25,6,97 and
Annexure A-4 dated 19.7,99 and he had also issued a legal



(%

1^-
-.notice to. the department and ultimately last representation is

made on 3.5.2001, but no response has been ^iven by the

department.

2. In these circumstances, 1 am of the view that this OA can

be disposed of at this stage by directing the respondents to

dispose of the representation of the applicant within a

stipulated period.

3. Accordingly, 1 allow the OA and direct the respondents to

dispose of the representation filed by the applicant the

present OA be also taken as supplementrary representation and

decide the same within a period of 2 months by passing a

speaking and reasoned order. However, it is made clear that

if law of limitation comes in the way of the applicant, this

order will not extend the period of limitation. In case the

applicant has still any grievance after the disposal of the

representation, he will be at liberty to approach the Court in

accordance with law.

( KULDIP Sll(|GH )
Member (J)
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